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O R D E R 
 

24.10.2018:  Ms. Pooja M. Saigal, learned counsel appearing on behalf of 

the Appellant submits that she has been instructed by the Appellant to withdraw 

the appeal in view of decision of the Committee of Creditors taken under Section 

12A of the I&B Code. She further informed that the Adjudicating Authority has 

closed the proceeding. Learned counsel appearing on behalf of 1st Respondent 

also accepts that such decision has been taken by the Committee of Creditors 

with 100% voting in favour of the offer. 

2. In view of the aforesaid development, the appeal stands disposed of as 

withdrawn. 
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